
Indla-based and local posts in our Missions 
ia Am important region. This will enable 
our Embanie* to function more efficaci* 
ously in realizing the trade potential, and 
other possibilities for economic collabora
tion.
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Oai* Liaw for withdrawal U  ^  
McMioa c u m  of Provident VMMI

„  8380. SHRI RAM PRAKASH TRI* 
PATHI : Will the Minister of PARLIA
MENTARY AFFAIRS AND LABOUR 
I* pleased to state :

(a} whether any guid lines have been 
laid down for the withdrawal of protect** 
tions cases launched against defaulters of 
provident fund dues;

(b) if so, the details thereof • and

(c) whether many prosecubon cases were 
withdrawn recently without bothering 
about these guide-lines ; and

(d) if so. the details of those cases and 
the reasons for not adhering to the guide
lines ?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND PAR
LIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA) : The Provident Fund 
Author!tin have reported as under : (a) 
and (b). Yes. The general guide-lines 
laid down by the Central Provident Fund 
Commissioner for the withdrawal of pro
secution cases launched against defaulters 
of provident fund dues are

(I) the accusrd should be the offender 
for the first time and has not been 
convicted earlier for a similar 
offence; there should be no other 
prosecubon pending against him;

(II) the accused should set right all 
the contraventions for which 
the complaint was filed,

(III) his current performance includ
ing in the matter of payment of 
all the dues » uptodate;

(iv) the accused has paid into die 
Fund the amount of damages due 
00 the amount which remained 
outstanding for the entire period 
of default and also reimbuntd 
the legal and other expense* 
incurred by the Regional Pro* 
vident Fund Commissioners O ff i
ces m connection with (he 
proifcubon;

M  where thr employer has not paid 
the outstanding dues, he w 
required to offer a Bank guaran
tee from a Scheduled Bank for 
the total amount of due*, the 
probable amount of damagca 
leviable and the legal and other 
expenart involved. He snotua 
also undertake to pay the current 
due» and the amount of mstaJ* 
menU promptly and also to pay 
the amount if any due ia ropeei 
of any outgoing member ia one 
lumpsum;
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(vi) Where an employer is not «ble 
to offer a Bank guarantee but 
produces collators! securities for 
double A c amount of dues 
outstanding and for the damages 
and legal expenses, he is required 
to give an undertaking to abide 
by the conditions relating to 
promptness in payment of current 
dues and instalments etc. as 
specified in the preceding item.

(c) and (d). All cases where the pro
secution cues were withdrawn were 
examined in detail to ensure that these 
cases by and large fell within the guide
lines enumerated above.

GondJtlm of Indian Worker* In Iran 
and other Arab cmmtriea

8389. SHRI RAM DHARI SHASTRI: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND LABOUR be pleased to 
state :

(a) whether his attention has been 
drawn .to the press reports appearing in 
the ‘Statesman’ dated the 5th April, 1978 
that Indian workers going to Iran and 
other Arab countries have been starving 
and there is no body to see to their interests;

(b) whether some bogus agencies are 
engaged in sending Indian labour abroad 
by offering them allurements and are ex
torting money from them in the name of 
bringing them prosperity; and

(c) if  so, the names of such companies 
and remedial action being taken by Go
vernment ?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI 
RAVINDRA VERMA) : (a) No case of 
starvation of Indian workers has come 
to the notice of the Government.

(b) and (c). As and when complaints 
about unauthorised recruitment are recei
ved, these are got investigated through 
appropriate authorities and suitable action 
taken in the light of the results of investi
gation.
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